
Khairul Islam-VS-State of Assam

Misc (Crl) Bail Case No 112 of 2023

(Present: N. Goswami, Addl. Sessions Judge (FTC), Sonitpur, Tezpur.)

23-O2-2023

This is a petition filed u/s 438 of CrPC, with

prayer for an order to release accused/petitioner

Khairul Islam on bail in the event of his arrest in

connection with Tezpur PS Case No. LLl23 u/s

32613071392 of IPC.

The called for case diary has been

received.

I have heard the learned Counsel for the

accused/petitioner and also the learned Addl PP for

the State..

The facts of the case, in brief, are that on

02-0L-2023 an FIR was lodged by one Nichin

., Debnath at the Tezpur PS stating therein that on

02-01-2023 at about 4.00 pm, while the informant's

father Kanu Debnath was returning from market, the

accused Khairul obstructed him on the road and.

attacked him with a sharp weapon. The accused also

snatched Rs.10,000/- from his pocket.

Based on that FI& Tezpur pS Case No.

LLl23 *u1 registered u/s 32613071392 of IpC.

Ihe learned Counsel for the accused/

petitioner Mr B. Borthakur has submitted that the



accused was not involved in the offence. The
informantb father was a habitual drunker and on the
date of occurrence he himself fell down on the road
and sustained injuries.

A pre-arrest bair petition fired earrier was
rejected by this court vide order dated 2s-ot-zoz3.
Almost one month time has etapsed since then. In
the meantime the medical report of the injured has

been collected, which reveals that the informant,s
father sustained a simple injury caused by blunt
weapon. Though the case was registered u/s 326 and
307 of IPC, the simpte nature of the injury caused to
the victim suggests that the offence involved was not
so grave as it appeared at the time of
commencement of investigation. That apart, the case

diary reveals that after collection of the medical
report no progress has been made in the
investigation. It appears that custodial interrogation

of the accused may not be required. As such, it is

directed that in the event of his arrest,.
accused/petitioner Khairur Islam shall be reteased on
bail of Rs.50,000/- with one surety of like amount to
the satisfaction of the Io, subject to the conditions
that :

1. The accused/petitioner shall appear

before the IO within seven days of this



order and thereafter as and when

required &

2. The accused/petitioner shall not offer

any threat promise or inducement to

any person acquainted with the facts of

this case in order to dissuade that

person to disclose those facts before the

Court or the police.

Inform accordingly.

Return the case diary in sealed envelope.

With this order, this Misc case is disposed of.

&---
Addl Sessions Judge(FTC),

Sonitpur, Tezpur


